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CLNTRAL AOMINISTRATIVG TRIBUNAL,, PRlklPAI BENCH
OA No,166/1990

W(;w Delhi., tlii? 3rd day of i'ebruary. 1995

Hr. Justice S.K. Dhaon., ilon'bls Vicc-CnairmanCJ)
Hr, R. T, Th i i'-uyuii'3 id/iiii, Mon'blu Mcinber(A)

Ram B^l'i Ram

s/o Bhabhuti Rail)
D-2/13'5, Nand Nagari,, De!hv-93 A'"'nnr":nt

(By Advocate Shri A. S. Grewal , but none pre^^eiit)

versus

1. Cl,:cf Sacretai-y
CovL. of NCT of Delhi

Dcihi

• 2, The Coinmissloner of Pol ice, Delhi
De'.'i) Police llqrs,, IP C'-tate. New Delhi

3. Addl. Commisioncr of Police

Delhi Police llors,;. IP Eecate, New Delhi . Respondents

(By Advocate Shri 0.NtTrishdl)

ORDER(oral)

(By Mr. Justice S,K, Dliaon)

The grievance of the appl i cant is that he uas not

appointed/promoted as Head Constable (ilinicterial )/l'indi

lypisu trow the date he was workintj with Respondent No,2.

Counter has been filed on behalf oP the resi-sondents,

2. Aiinexur^ Ato the OA is a copy of the letter dated
lfa.12. /3. Lenta of this letter say that tlie applicant has

been anproved for appointmenL as temporary constable in Delhi

Po I'ice/Del hi Armed Police, he was accorded relaxation in

height and chest, he is a trained Hindi typist and could be

utilised as a constable typist,

3. ;n the counter filed on behalf of the respondents, it is

ayerrfuj thac since the applicant was havinq the knowledge of

Hindi tvpist, he was offered the posi; of teinporary Constable

with effect from 11.3.7^!. It is further averred that the

post cf Head Constable (Ministeria I/AST(Shorthand Reporter)

tilled by direct recruitinenr hy holdinQ a' coinpeti ti ve
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cx&mmotion -In which the tiupl icant appeared but failed to

i:rove Hi's proficicncy/cal ibre and as a rciuit of which he wac

not fcvind suitable for aopointment -by the Selection Board.

4, I. appear^ to lig that the case of the applicant is

oovcrr>f-d by Delhi Police (Appointincnt & Recruitment) Rules,.

1980. Rule 10 save 1liat rccrultinenl to Mini?.i.eri.-i1 cadre

shall be made only in the rank of Head Constable and of

Stcnu';;;-jpficrs in the ran!: of Assistant Sub-inspector and

•accorc'lng ro the Recruitiiicnt Rules,, it is lOO'i b\ •t rec L

i Ii Lineiit. TiiCi ei (jtc . thei'e C'.iiT dc no 'ini'ertsrence with th®

• stand taken' by the respondents as the same is in consonencs

with tliu aforesaid Rules, Also no alloqaL ion of mai-jride or

Ti legs! itv or irrational itv either againsL any merriber of the

Coiiiiii ; ti.e or aoaincl the Cowiir; ttcc as a whole has been made in

this Ui';.

5. This application does not succeed and therefore the OA

is disiiiissed. Tj-icre shdll oe no order as to costs.

(f'/Mh^ruvenaadaiii) . (S^_Dhaon)
-^•'"L)er(A: Vice-CaairiiiaiUJ)
J-2.. .j,y9b 3,2.1995
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